56 Appexwe— R &

" L‘E)u-‘)j:Cc‘-%'._. 25

T A i

' Annexure R 5

f:
g_
i
3
‘.
3
#

GOVERNMENT OF KARNATAKA
DEPARTMENT OF MINES & GEOLOGY
QUARRYING LEASE/ LIW DEED

A ' (FORM-E)
Quarrying Lcau;e/u.e:rr("blo .............. (Y Mottt W Sl sty S P P T S T

Name QIUMIIM ........ S.n....e?am i?mfci’n,t .............................. e iy
Date nI'Gmnl 23 L ) D e e eieetay

Poriod ;s sl e TN CErD) B0 Covr S Rt di s Bt S i 122
Minesal SHSESHRRERI Y (20 s ltrng... S e SR cRERa RS RN el .



Annexure R 5


o Nia

GOVERNMENT OF KARNATAKA
FORM-E
QUARRYING LEASE/QUARRYING LIGENCE
(Spesdlied—vHror Mpswerm/Non-Specified Minor Mineral)

The INDENTURE :Hltrlr IS i R3™E v or L AugusSE . ..200%
BETWEEN THE GQVIRNOR OF KARNATAKA. (Hercinafter referred as the “Stale
Government“which expression shall, where the contest so admits be deemed to include his

successors in office and assigns) of the one partand when the lessee/licensee isan individual.

N Tl T S ST Y @. ]

(1)-(1) When the lessee/licencee in an individual:

= o ol
1. [(Name of Lhe Pumn%"qagmy of (Address and occupation)

Slp..Chedala.Pla... 4 az.‘.mgam.ézg_f_b_'.,..,,._Tha.mc!ﬂanda.émlﬁ'..ﬁf!-
.Bolor. . Talur o N et eessesaeseeee (DETCINAREr TEferTEd tO 35 “the

lessee/licensee” which expression shall. where the context so admits. be deemed to include

f his heirs, executors, administrators, representative and pennitted assigns).

-(2) When the lessees/licensees are more than one individual

venea0f (Address and occupation)
.. and (Name of Person)

.. of'address and

and (2) (Name ol Person)

sassassssssansnanne

veenee [hereinalter referred to as “the lessee/

SabEaEasEEERARIR TR N

(3)-(3) When the lessces/licensee is a registered firm or Syndicate

(2) and (3) (Name of Person} .....ooooooeenns
s of | [aad eSS L e

R

................................................................................ of (nddress) cooveeenan

on business in pariership al (address of the firm or syndicate) .. s s B

registered under (Actwhich registered) o ety i S

to include all the partners of the said fim their representatives, heirs, executors,

I CERERSA

1 ISSUED UNDER THE FROVISIONS Uv
RIGHT TO INFORMATION ACT 2005

administrators and permilted assigns).
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(4)\8) The lessce/licensce is a registered company : @

) e
sesmmmsemun ape

,and having its registered office at (addiv
hall, where the context

i[hcr(:inaflcr referred Lo as "The lessee / licensee” which expit

so admits, be deemed tolinclude its successors and permitted assigns), (4) of arl.

WHEREAS The legseé / licensee has / have applied to the Competent Authority concenied
in accordance with the Karnataka Minor Mineral Concession Rules 1994, (hereinafter referred

to as the said Rules) for a quarrving lease / quarrying licence for
&l.[diﬂg&f-mﬂ_ ........................ in respect of the lands described in Part 1 of
the Schedule hereunder written and has/have deposited with the State Governmeiit the sum
OfRS. errmerre SO, OOL vt srieseenenns A8 sCCUTILY, AND WHEREAS the Competent

Authority, Dept. of Mines and Geology has communicated his approval to the grant of this

lease / licence. °

NOW THIS LEASE WITNESSETH that in consideration of the rents un(loru_vuil{c:-‘-. covenants
and agreements b}'; and in these presents and the schedule !mrcund:cr written reserved and
contained and on the parl of "lessees / licensees” Lo be paid observed and performed, the State
Government hereby grants and demises upto “the lessec / licensec” comes all thosc (he
quarries/mines/ strata/veins/streams and beds of ...Mlal’;:‘u%.}.}.tm&... (here stale
the minerals) hereinafter and in the scheduled refers to as the said mincrals situated, lying
and being in or under the lands which are referred to in Part | of the said schedule. together
with the liberties, powers and pl'l\'ilcg.g:g to be exercised or [enjoved in connection herewith
which are mentioned In part 1l of the schedule subject Lo restrictions and conditions as Lo
the exercise and enjoyment of such l-ibcrch- powers and previllages which are mentioned
in Part 11 of the said schedule EXCEPT and reserving out are the demise upto the State
Government the libertics. powers and privileges mentioned in PART 1V of the said Schedule

TO HOLD the premises hereby granted and demised upto “the lessees / licensees (rom the
23zt clnof"'Q‘uaaS'f“—'"_“"—-'

e sEmErEE RS e A RIS ST taat SAsescassssssssadens TNt asannaat

200 .oireennnnn. for the term ur....A..:ET'-.VfL...ﬁ.S) ................................ veirs hence nexi
ensure YIELDING AND PAYING of upto the State Government the several rents and rovalties
mentioned in Part V of the said Schedule at the respective Umes herein specified subject (o
the provision contained in PART VI of the Schedule and the lessee / Lessees / Licensee/
Licensees hereby / covenam /covenants with the State Government as in PART V1l of the
said Schedule expressed and the Statle Government hereby covenants with the lessee/lessces
in PART VIl of the Schedule is expressed AND it s hereby imutually agreed between the parties

hereto as in PART IX of the said Schedule s expressed.

IN WITNESS WHEREQF these presents have been exceuted in manner IEEUEBIU\' pearing

Ll

CR THE PROWSIOﬂS OF'

the day and vear first above written. RIGHT TO INF
ORMATION ACT 2

The Schedule above referred Lo
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° PART I
O THE AREA OF THIS LEASE / LICENCE
s - LOCATION AND AREA O
I F THE LEASE / LICENGE
.‘ he wracl ol L 35 dle Sy ‘
| Al the tract of lands sitvated ....°. jalaaorda"nfﬁ ................. (Village/town) J
description of area or ardas) ..., h—}.u!.ba.gal.. ........................... in (Mahal/
taluk) in f“wad feeeeeneenennnne Lhe Registration District 040 SUD
district ...and District .......... o o Y LI T (bearing
S.Nos./F-5=1 Frrrms e eenen: CODAININE A1)
area of 6‘90’9‘; Ty vererereees Lhereabouts delincated in plan hereto
annexed and there on ColoUTed ..o ocvccseseiiaaee and bounded as follows

On the North by Pore of S-a R02L Nptiliec! orea- 9dSr v- VenKiesH
On Lhe South by th‘-'-v of. Sy ,"5;5'9,

On the East by —

and Or; the West of  (arye &t Sy ~p 69

hereinafter referred to “the said lands®

PART 11
LIBERTIES, POWERS AND PRIVILEGES TO BE EXERCISED AND BHJIDYED
BY
THE LESSEES/LICENSEES SUBJECT TO THE RESTRICTIONS AND
CONDITIONS

IN PART III

1. To enter upon land and search for mine work ctc.,

Liberty and power at all times during the term hereby demised Lo enter upon said lands
and to scarch for mine. quarry. bore. dig. drill for win, work. dress, process, convert. carry

away and dispose of the said mineral. minerals.

2. To sink, drive and make pits shafts and inclines etc.,

Liberty and power for or it connection with any of the purposes mentioned in this part
to sink, drive, make. mainiair and use in the said lands :m_\-"'ﬁsﬂﬁi?%é#"ncs' (EIRS
TH|

RIGHT 0 INFoRy AE;moAvrs;oNS o

€T 2005
3 e C ' g’b:f)‘\f\/‘/"’l

levels, water ways and other Works.
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3. To bring and use machinery, equipment, etc. . -

Liberty and power for orin connection with any of the purposes mentioned in this to erect o

construct and maintain and use on or under the sald lands any engines, machinery plant

tdressing oors, furmaces, coke ovens. brick-kilns wirk-shops. storc-houses. bunigalows.
|_ﬂ.n1.m-ns. sheds and other Builditgs and other works ind convenbenees of Uie like nature
or under said lands.

4. To make roads J.ud ways etc., and usc existing roads and ways.

Liberty and power for or in conncetions with any of the purposes mentioned In this parn
to make any tramways. railways roads and other ways in or over the sald lands and Lo usc,
maintain and go and repass with or without horses, caule, wagons. locomotives or other
vehicles over the same (or any existing tramways. rallways. road and other ways in a (over

the said lands) on such conditions may be agreed lo.
5. To get building and road materials ctc.,

" 5. Liberty and powers for or in connections with any of the purposes mentioned in
this part to quarry and get. ardinary Building stone and gravel and other building and road
materials (except that of specificd minor minecrals) and ordinary clay and tu -u:-:a.: and crpoly
the same and to manufacture such ordinary clay into bricks or tiles and to use such bricks
or tiles but not (o sell any such material. bricks or tiles on payments or royaltics prescribed

in the said rules.

(Bracketed portion to be deleted in cases the lease/licence in for specilied minor mineral).

6. To use water from streams etc.,

Liberty and power for In connection with any of the purposes mentioned in this part but

subject Lo the righls of any existing or future lessec/licensce and with the written permission

................................ revrener [any olficer authorised by the State Government in that behalf) to

appropriate usc of water from any Streains, Water-courses, springs or other sources (n or npon

the said lands and divert. step up or dam
ter and Lo make. construet and maintain any waler course. culvertls.,

any such streams or water-course and collect or

impound anv such wa

drains or reservoirs bul 1ot as 1o deprive any cultivated lands, villages, building. or watering

places for Hvestock of i reasonable supply or waler as belore accustomed nor in any way

o foul or pollute any stream or springs. 'rovided that the |
navigable streamis. nor shall diverl such strecams withoul the

cssce/licensce shall not interfere

with the navigation in any

previous writlen permission of (the State Gm_rcrnm?sxguso 0
' NDER THE FROVISION v

<1ON "

RIGHTTO INFORMATION ACT zo;lssOf
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permission for surface opcrations in
a land not alread
ady in use :
; @

[elore using for surface opera
perations any land which has not already been 1 for sucl
ol g iy 1 used o such

rations the lessee/licensee
gperatie shall give to the Competent Anthority, €ixty d (
. v, €ixty days previous

Stice in writing specilying the ng
hotice - ying the name or other designation ul the situation and the extent of

L

. 1and yroposed 1o be so used ¢
I o R and the purpose for which the same is required and the
S S0 objeclio v ]
! nis issued by the competent anthority within one month

;‘{1 1.[”['
S "t‘lltcl -l]'illr on IIJ\'.ILIIC(':’

After the receipt by hiln
1o the State Government be annulled or walved.

3. To cut trees in the unrescrved Jands,

The lessee/licensc ! "
Th ee/licensce shall nol cul or injure any (ree in the leased /licenced arcas

(a)
without the previous sanction In writing of the Competent Aulharity

Notwithstanding anvthing contained (n sub-clause (a) the lessee/licensee shall not

cut or injure any tree in leased/licensed area [alling within reserved /protected forest
artment or lhc‘Omcc

(bl

without the previous permission in writing from the Forest Dep
authorised by the Forest Department in this behalf.

4. Permission for surfacc operations in a land not already in use :

se 9 Part 1l of this schcdulc..' the lessces/licensccs shall nol

ent cutdown or injure any timber or
rush-wood or under-growth
anding

save as provided in clau
withoul the previous sanction from the Forest-Departm
d but. may, without such sanction clear away any b

which interferes with —any operations authorised by these presents and notwithst
w reserved forest ingluded In the

d in this schedule shall not enter upon al
n days previous notice in writing to the Forest Department or the vllicer

trees on the sai

anything containe

said lands without seve

authorised by the Forest Department.

tions within 50 meters of public works ctc..
v Lo be worked or carried on any

\
0 meters if no blasungis involved

5. No mining opera

o shall not work or carry on or allo

ny point withina distance of 5
Jway linc except with the previous written permission of the
poundaries or reservoir canal. hightension

ted site except with the previous

The lessce/license
quarrying operations at or toa
from the boundary of any ral
Railway administrative concerned or from the
clectric line or other public works. or bulldings or inhabi
pennission of Govermneiil or any other officer authorisec by
and otherwise than in accordance with such instruclions, restrictions

ial which may be atiached to such permission. ‘The said distances al
be measured in the case of railway Reservoir or canal
e bank of the outer edd

plinth thercol

the Government in this behall

and conditions and

cither general or spec
50 metres or 200 meires shall

Iv from the outer 1oc of th
from the

. of the cutling as the case may

horizontal
be and of building horizontally
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pludratmm '
npcr’\lltms}'ﬁ (_ e lessecl i
entitled o . 1
<uch hold

(0 case the slopes and restor A s the lessces/licensees shall
be open (o the Government (o aff ' Sy pul, exploited or
orest such lands even during existence

T COVERNM T
GOVERNMENT

seined

as may be determir

|\1

HUCIICEeS, ol the ex il S
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provided that belore such libe S
rly or power Is ¢
< exervised o notiee of

o s « of not less than thirly
days 3 f id (o the lessee/licensee and the area utilised by the Govermment for Sy
of the aforesald puUrpose Shi ( . ae/licence - a .

e = lpl 1 shall be exchuded from the area under the lease/licence and less e/
Heensce will not DE ¢ ntitled to claim any compensation for sueh exclusion

|
. Liberty and power 1o ;
- ' the State Government (o deterinine. At any Ume by giving (0 the

lessce/licensce a notice {n wrting the lease/licence if the arca for which (he lease/lieence
1yas been granted or any part thereof is required by the State Government for any public
purposc and a declartidn under the signature of the Dircctor that the nrfa. or as (he cise
may be. the part of the area IS So required shall. as between the lessee/Heensee and the
Government, be conclusive.

On the determination of the lease/licence under this power the area under the lease/
licence shall be resumed by the Government and ihe lessee/licensce  shall be paid such
compensation as may be determined by an officer appointed by the Governmnent for the
purpose and in assessing the amount of compensation. the officer so appointed shall be guided

by the principles latd down In the Acquisition Acl. 1894, for such assessmenl.

PART V

RENT AND ROYALTIES RESERVED BY THE LEASE

1. Rate and mode of payment of dead Rent

; ol
As from the day of aﬁ‘qua‘}' 200 £, during the subsistence of lease/licence. the

[essee/licensce shall pay the dead rent in advance at RShe.: |52 6‘.0.0. L e NCTALTE
L]

in accardance with Rules. p
Senlo logist (M)
yment of royalty PG KOLA&.

Lo Cm'cn‘:?lcm in respect of minor
ractor or buyer

~ per anoum #s per Schedule |

2. Rate of mode of pa

censce shall pay royalty in advance

The lessee/l
or his agent. manager. employec, cont

Is removed or consumed by him

minera
Je 2 in accordance with the Rules.

al the rates prescribed in Schedu

3. Mineral Despatch Permits.

jcensee or his agenls. managers. cmployees. contractors or buyers /
¢ mineral quarricd without obtaining valid Mineral despateh
jed by the Competent, Authority may order for detenminalion

yior approval of the

The lessee/l
cONSuMers shall nol move u
Permit (In short PERMIT) isst

of the lease/licence with the Controlling Authority.

4, Penalty
(3) of this part. any lessee/licensee or his ageins.

ision of clause
wors contrayening the above ckwse and

Subject o the prov
{ors consumers or buy

coniriac

£ PROVISICNS OF
sUEDUNDER T 5Q
e T NFORATR Wk Svmamrd‘g,

nianagers. cinployees,




1)
2)
3)
4)
5)

6)
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el BOBECO, BICHIY ToNA 1590 TaoF 60, Sedordadmdch.
rie3 $oxmoor tiod RALTE EATANYR, LanDTY.
ried $0XMOd YO LITERMN IIOF 2HTHO DI, I POV LONDICD.
ned e wRabivod 63y, I Swnd Pogd v, Londgo.
ToXd SROFIRrcod ath dabod ), W3, S os Shdnvb, Jabgob, sep rrd Fpm I
DIFITN DO TRAJHED, WOIATL, Webdoed I ITon A Ea .
Seprind rH3 R XSO AAHTIRIMT 2 NV, LVDYLH. LSO 61 Iveodt oV,
URDROLTHO.

v) oI I ERnc Lednd, iy, (Controlled blasting)

8) dadon 2q T Jo¥ 2o IS wvdgeh. (Delay detonators usage)

) o3 dogdds, ANOE B ERm Wiie A aeS, dbobivod saty davich. (Charge per

hole/blast as per norms).
&) 2Rl IO LD VREF TERIA B3I WA Ldabety, IdobIgTy THIH, FoROT

ot Vil (13) dod groaead Ba 8 mon 1994 b 2o eise Aabah 1983 dod Sctuodt
22 3, 30 =, 22000380, ,3&HQ, Xowoody BHeRd €0 w3 LvHaboyh.
drqmmmmmo KAy, dedd depricd o3 aba, och TaKes
4 § tayenrdogen., (Any public nuisance / complaints'/ received recorded on

these
Issues, withoul giving prior notice, the lesser shall intiate to determine the lease.)

(:blﬂadd :a.) | S
' lgaﬁg"}i‘ * '”E PROVISICHS ')FI
RIGHT TO IMNFORMATIO wc*rzm
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paaort mincral withoul valid PERMIT, such Persons will be liable for penalty at 5 times

o e ene oo
Lovalty. IHany lessee/licensee or his agent ete., orbuyers continue to fndulge In such offence

| . e Competent Authority may order for determination of the Icasc/licence with the prior
& sproval of the controlling Authority.

|
| I
PART VI

[
PROVISIONS RELATING TO THE RENTS AND ROYALTIES
1. Rent and Royalties to be frce deduction etc.,

The rents and royalties in PART V of this Schedule shall be paid from any deductions
(o the State Government at Distiict-Sub Treasury at ..... N?u.fmsa‘! and in such
manner as the Competent Authority may prescribe.

2. Mode of Computation of Royalty

For the purpose ol computing the said rovaltics the lessee/licensee shall keep a correct
account of the mincral/minerals actually produced rml;l the quarries/inines, lands and
despatched from the quarry and maintained stock. in the form prescribed by Government/
Competent Authority, The lessee/licensee shall also keep a correct account of the number
of persons employed thercin and shall also maintained a complete set of plans and cross
sections of the quarry and furnish Lo the Competent Authority concerned such information,
reports yand returns as required from time to tiine under these Rules together with
representative samples of minerals and processed materials from the same obtained during
the operations. The accounts as well as quantity (in volume or in weight as the case may
be) of the mineralZiinerals in stock or in the process ol despatch from the quarry may be
checked by any officer” authorised by the State Government and or by the Competent

Authority,
3. Course of action if rents and royaltics are not paid in time.

Should (he royalty and for rent reserved and made payable by the lessce/licensee is not
paid within thirty days after the date fixed in lease/licence for the payment of the same. State
Government may enter upon the premises and restrain all or any of the mineral or
henerficiated /processed or movable property there and may order Lthe sale of the property
to restrained or so much of it as will suffice of the satsfaction of the rent and royalties due,

and all cost and expenses occasioned by the non-payviment thereol.

3A1M the lessee or licence makes any default in the payinent of rovalty or dead rent payable
uider rule 26. the competent authority shall give notice (o such lessee or licences, requiring
i 1o pay the rovalty or dead rent within sixty days from thie date of recelpt to the natice.
Giling which the competent authority may. without prejudice to any other action that may
b taken against lessee or Jicence the lease or licensce or lorfeit the whole or part of the

Security Deposit.

ISSUED UNDER THE PRO

o RIGHT TO INFORMATION B

ACT 2005
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4. Any rent, royalty tax fees, Penaly or otler fums due

shall be recovered as
certificate issued by the Competeng Aulhority,

dor this lease /llcn 0 Government under R;Iidél]('h’
¥ ns o <} nee
D( un er

arrears of land revenue on the asis of

PART V11

Fl COVENANTS oF THE LESSEES/LICENSEES

1. Lessces to pay rents, royaltics,

sce onsee she y
(1) The lessee/licensee shall pay served by this lease/Hevnee

the rents ang rovalties re
at such times and in the manner provided in PART v

and VI of these presents i also may
and discharge all taxe

5. Cesses, rales ASSCSSMe) s

and impositions whatsocver belng in the
nature of public demands w

hich shall from time (o

ime charged, asscssed or imposed by
the authority of the State Go

vernmment upon or in respect of the premises and warks of (e
Iessee/lessee in common with other premises and works of alike

nature exeepl demands lor
land revenue.

2. To maintain and keep boundary marks in good order.
The lessee/licensee shall aL his own expense erect and

al all times maimain and Keep
in repair boundary marks and

pillars according to the demarcs
annexed to this lease/licence. Such marks order and pill

ars shall be sufficiently clear of the
shrubs and other obstructions as to allow casy identifications.

1iion 1o be shown in the plan

3. To commence operations within a year and work in a workman like, manner

Unless the Conipetent Authoriw for gnod cause permils ol henvise
commence operation within a year from the date of exceution of the

the lessee/licensee shzll

lease/licence and shall
thereaflier at all times during the continuance of this lease licence scarch for, win, work and

develop the said minerals without \‘uhmta-r_v Intermission in proper skilful
manner without doing or permilting Lo be done any unnecessary or avoidable damage the
surface of the said lands or the crops, huildings or other property thercon.
shall prevent waste by removal of overburden careful Sturage of waste,
of vahiable minerals. For the purpose of this clause Quanying ope
crection of machinery. laving of a tramway or constriction of

and workman Jike

The lessee/licensce
drainage and removal
ations shall include the

i road in connection with the
quarry. The lessee/licensee shall not dump the overburden or wasi e rock or mine

workable deposit. I lessea/licensee does not find sufiable Plce to dump (he

sheraled from the quany within the leased/licenced arca he

rak on the
wasie mineral

nay  cdhanp in nearly
Governmment Lanad ObTaining prior approvii fom Conipetent Authority writing.

ISSUED UNDEX THE PROVISICNS o,

RIGHT TO INFORIMATION ACT 2005
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